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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH AT CALCUTTA 
CIRCUIT AT FORT BLAIR

v-v.
•;V

/A&N/ 2020O.A. No. *

m the matter of
i An application under Section 19 of the:

i t
Administrative Tribunal Act, 1985

i

t
iAnd

In the matter of:

Shri K Rajan,

S/o Late R.Karuppaiah,

Working as Computer Assistant Gr. fA',
f

Presently posted at Raj Niwas on diverted capacity.

R/o Shiv Colony,

Near Shiv Mandir

Dollygunj,

Port Blair Thesil

South Andaman District i
Pin - 744103 Applicant.

iii
?I

-Versus-

The Union of India,1.

(Service through Secretary)

Govt, of India, Ministry of Electronics 8s Information 

Technology, Government of IndiaiNew*Delhi-
fnoon. .» :

Hh'
$

? r.

%
*- <4L



7

t
,• t

!■

'

The Andaman and Nicobar Administration,2.

Port Blair. (Service through Chief Secretary)

Andaman and Nicobar Administration, •

Secretariat Port Blair.

Pin : 744101

The Officer on Special Duty3.
iShri. Praveer Kumar Singh, i if
7

Raj Niwas Port Blair,

Port Blair.-744101.

Shri. Praveer Kumar Singh,4.

Working as Officer on Special Duty .

Raj Niwas Port Blair,

Port Blair-744101.
1

5. Smt. P. R. Seena
t fPrivate Secretary to LG,

fr
S- :Lt. Governor’s Secretariat,. j
i

Raj Niwas,

Port Blair -744101.
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CENTRAL ADMINISTRATIVE TRIBUNAL ? 
KOLKATA BENCH 

KOLKATA
*

No.O. A.351/1467/2020r
Date of order: 29!12.2020

Coram : Hon'bleiMrs. Bfdisha Banerjee, Judicial Member
Hon'ble Mr. Tarun Shridhar, Administrative Member

K. RANJAN

VS.

UNION OF INDIA & OTHERS 

(A&N Administration)

?

i

: Mr. P.C. Das, counselFor the applicant

For the respondents : Mr. K. Rao, counsel

ORDER

Bidisha Banerjee, Judicial Member

In this O.A. the applicant has-sought for theifollowing

reliefs:- a

"(i) An order be passed quashing the impugned memorandum 
dated 22.12:2020 issued by the Respondent No.5;

(iij To declare the impugned memorandum datedt22.12.2020 
issued by the Respondent No.5 is without justificationzand misuse 
the power which is abuse the process of law and with malafide 
intention which liable to be quashed."

i If
I

The order impugned in the present O.A. dated 22nd2.

i

December, 2020 is extracted verbatim hereinbelow for clarity:-
>
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The applicant has questioned the authority of said Private Secretary to/
■

f'f /
,/

Lieutenant Governor who issued the show cause, to issue a showicauser

to initiate a disciplinary action, as in the impugned order. *¥

At hearing, ?ld. counsel for the respondents failed to justify3.

issuance of a show cause by the Private Secretary to tlieutenant

Governor.

Ld. counsel for the applicant would draw our attention to the 

order No.4517 dated 09.09.2003 as contained in Annexure A/1 to

substantiate his claim that the Chief Secretary, A&N Administration had

ordered appointment of the applicant and, therefore, authority of

asking him to show cause under the threat of disciplinary action did not

lay with the Private Secretary to Lieutenant Governor.

I?

Having noted the aforesaid inconsistency and havinginoted the5.

fact that the said Private Secretary to Lieutenant Governor did not have

the power or authority to issue such show cause threatening

disciplinary action., we quash the said order and allow the O.A.
;

fNo order as to costs.6.
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(Bidisha Banerjee) 
Judicial Member

(Tarun Shridhar) 
Administrative Member
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